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NSEPERRGICRE
RHTEST U<YT NIog 3T 8T UhTIrd

Ren, WaR 18 TS, 2011 /27 319G, 1933

RIS USv WReR

Office of the District Magistrate District Bilaspur, Himacahal Pradesh
CORRIGENDUM

The notification published regarding appointmeihilotary on 12-7-2011 No. BLS-LTG-3
(3)/80-27461 through office of the District Magét Bilaspur, on page 1450 thlace beread as
Ghumarwin in place oSub Division Sadar

Sd/-
District Magistrate,
Dated 14-7-2011 District Bilaspur.

77—N1S19S / 2011—18—7—2011 (1525)
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Yrored TOHET

fearae vy s—weiftgr a9, 2011

THIOT U= Hi™

OHTOT U= SNl - &1 ameieg |
g gy

ThHTE Taoreg day -
&l

foeig &1 faawor :
THog o1 faaeor
Ufathel 191 - (BUQ)
U24H &Y

IEGIE

T Yoy USTWT

T Yo @l 0ieT o (Buu)

IoTed faMmT

(T 3R ST THT)

SIESCEl

REe—2, 12 TS, 2011

[T 90 1-3 (FTH)—1 /85—VI —RBHEe UG & ISgUTd, RGN R AR,
1899 (1899 &I IMARIH H&H 2) BT GRT 10, 74 IR 75 ERT Uacd AFIAT BT YIRT B Y
ffaRad frm a9l 8 sreniq —
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TRI—1
URM™H

1. e 9™ &R UR™——(1) 9 FEi @1 Sfera 9m Rferae uewr SR e,

2011 2|

(2) ¥ W T gg BT |
2. URMMG— (1) g9 AT #, 519 9@ G ¥ g Jufed T 8l —

(®)

g2 2 4d

AT W WRA™ g MM, 1899 (1899 w1 SifRfTH Wwmid 2)
T ©;

“PRR A g 6 & srefF fAwfed xR srfaug 2

e oieR” 9 fRArEd Ueel SReGR WU &

"UISrpd HUBYT B’ W Dl SfMelRg REVT MR AR 5 FREl @
9 12 3R 13 & A9 W Yob & FIBY AR 5T YHAO—TF IR
PR B ol FYad RHI—ged Wakedl & 4 Ud Hegad] & ¥ H bR
I &G TP Afmal a2

"R A TRETT AMHRY F s R & R 3 iR 4 & e
HRICIRd T Yodh YA YUTell (H0—THOSI0U0UH0) & foly Fgad wa
arfaaRoT ST 2

" R g | fRgad (o), REEd Uqe WReR - STHUd T,
AR & I INETHRU AEAFIH, 1908 &I &RT 3 & AL Fgad
RFSRETReT Herkierd, feqrad e 9 wnfd g afe 59 [k 59 gRi
mitrRd fhar T 2

AT F APR BT IToiRg fa¥mT a2

"S- YAN-UF | AR & orava UM e Yo B Hard, Bl
M B MR 27 & A AT SISl R, dwid ATl RET0T

MBIV ERT Sl $U § Ilfad A HI SR Y YA @l
BUTS MU 2,

T A o9 Il § Hor e wou i B;

WHR' A A Uy WHR AU 8;

Rrerad FaR el 9 59 o & a9 39 #§ g fafafds ey
T E;

URT A R B R g 2 iR

ST O RS Uty sy i ©;

(2) 3 wEf @R Udl &, S 39 i § wyad g, fhg aRwifta g1 € a8 eref g
St arfSfe® 7 ok R Ievor srffSa|, 1908 & o 9o srefig 99w v fAEi | §
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JTI—2

Duld el R JADHROT

3. DI AW IR AfERT & vU 4 MY & forg amar—Rd™ Rod 9
gRT FRaf=d 315 de i Rl a1 IS a1 Sgfad dab, Jiedr Fofd Mera ar |
T ET AN UG bR W oI 8% D WRAR gRT MYd 3R I ARPR gRT AT UTe,
IS YA T Pl IR Ferg, Tef SWRIed § A Bl ghis AT o Thd IT AhI ¥ §
AR Goil BT HH H HH Sadad YRR T 8, Dl 7ol 3TRET0T WHRI & U o
Frgfad & forg ot &iv |

4. DI AfeE FqRET AU @ MY —Fgfea wier), g FEeon
AR BT RIWIREN UR ARG §RT, Yeb FWDHROT Y B, [ 159 & Iy sferan sy
# fafafde Sren(ren) ar su—fSren(Sral) ar el @ fou iftme @ A=faRad war § 3 fasdt
DI IMDBR BB, Dol A AIRETT AMBRU & T H BRI B o ARFIH P &aRT 2 &
qug (26) & 31efi fafafdwe far wam 8, sreafq—

(@) S IR FREVT AMHRV BT FYfad & T H g IRDR DI BRI,
IS BIg B, B IMMER W;

(@) A RwRel @& 7 89 R, ged Titert g’ 9Rd vU 9 Tfed favivs e
IRy & 9w 9 Jhe! IR a1fvrae diforat Hf~=Id & |

5. Tgfdd o Al —a=i ey I Revr AfeRer & MYfdd &1 @ g auv
JqaT U Aty & fofy dg BIfY, ol Fgfad wiiferl gr1 fafRfRerd &1 S |

6. IR AR TAT-YG—@Yfd FT—IT——(1) DoIT MG IIREVT FADHRYT, T
=1 UIieRI 3@ SHe gRT GRIdh $U ¥ UIegd [T IaRT & | gvu—1 IR IRR
feysfee s |

2) TR & g R I, TF UEBRI & UREARS FHD §RT SUMARA &I Sl

JHT |

@) T AMTE ARV JAMHIV], AR & U H T Jad—ga—alfayfd dg—u3'
geu—2 § fenfed & |

7. g &1 qdieRu—(1) FYda oifeRT gR1 /@ e et &1 Rl
W, Sg AfeRE AReATT FfEReT & FRgfad &1 TdERT far S da | s i
JREAY AWHRYT gRT, YT P A7) @ & JadM A Y4, SUJadd 9 & ¥R, Mg
UIErpRT T GfdT & FdIHR0T & oIy JATdeT HRAT 81T |

@) T P uigeRl a1 MY uiter], FaieRoT & ATdeT UR Sfid $HR 3feral
e o9 9 gd, FYgfad @& 99aRT & YIS & (U Sy Il IRevT ARTHROT AT
U d B s & ARg PRIl  BIg GaAT AT ARG ART FHIT |

(@) I MY UIPRI &1 AR 81 ST &, A g8 Fgfd BT TdibRol R FDIT
3R % 6 & FTAR TIT BRIR TAT Ja9—Yd—eIfyfcl ge—ua e fhar S |

8. DI IAfYIE ARV AR I Fgfaad & Ffa——(1) Fgfea wifert g,
T oral® & qd, 6l R & <Rl a1, JenRenfd, SRR & Maweel ar g9 FgAr ar sy
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B IUGET B W B AT A JFIMIARN & IMIR UR 3fqdT fhdl 3= T BRI A
Dard AR IRETOT IFWHRVT BT MY FHIGT DT ST Tl |

(2) SufrE (1) & |, FYfad &1 a9 d6 FaT Tl Ay S, o9 dd b o—

(@) DT ARTAT IRV ARTHIOT DI VAT FH11 & forg R faffde a=d
8, U A &1 AllcH T8l f3Ar 737 81, 3R

(@) B<1T ARG ITREN IFADHROT Pl GeAdlg Pl Jfaagad AqAR Yar = fobar
T & |

@) MyfFa uerr @1 aft I8 @ 7 & | ok agde d@w v Frmi &
SUeEl B Iodia [HAT TAT 2, ATl 98 SUFIH (2) & A UlhAT ARV | A & 9
JqRefd, T & Jeurg—7 &R 59 MOl @ JER—5 & SUSHl @ AR WRA A
NIRRT B FHT|

(@) =9 Ffm @ i FYFT &1 FEI UR, S WMol 3TREvT JARTHRo, gl
DI JAY B IRME SN FAK b, ARPR DI SR BIM| Do AN ARET
AMBROT YT o AT & URdN], I§ MU BRIAR D (o Al J bl 1 yAioE &
fou, FIfdd @ @ & SR Holod (I@) ofidbs! & SUANT A8l ST AT SUAT 8

DRI |

9. DI AWM JREAT JAWIRT & FUA—Dwd AWl IIRETT  JAABRT
fforRad & ford ScRer 8-

@) T&E FEad TRl & WY J IDRGIGIU HElNed, [Sdr IR,
IURRRER (USTe) TT Uit FUBY Sl 3 I Yo & Hal & oIy
D W S BrAedl H 3R &I =0T WIeRT gRI, e 59 & =1
AT WMl A SRR R AR G STAH 7 FaRk & AR S96T Ao
) afafaa 8 9o siel g § $—OIT TilbeFd & ddaldd & ot geddR
U BRI b folv;

(@) = Fa=e dReRT gRT Fgad Q9T & il R o SRl & Yyoell &
FATAT 3R SUAT & oy Iugad IR gt yRweror yae &- & forg;

(M) W Yoh B FUBY IR S YA U5 SRT IR4 & o7 UIidad GUBI dx
@ I ¥ G UG B B [y

@) D SR AREV MBI, UMOghd FUBY dw (§6 M) & g Hor
IR INTELTHROT HeI e, el IVRER, SU—INRER & draferdl a1 &0 =
TR gRT venfdfAfde w0 & &=l o Srlag 1dT WIF & "y diadHd
() a9 & foru;

(8) WM Yo B FUBY B IR 3 FIAl & J—4 & IuGTE & ATAR T B
fafed gr=g oy 4 s Ul &=+ & fory;

@) 7 fFEl & s snfad ok g u=e UIfdeR) gR1 aHa—a4d W e,
fafr= Rurel & IR &= 92T Suciel &Ra & forv;

®) D=y AT IrREv AMDHRY, JeF g= WEeRT &1 foad arger & fd=,
TRIR ¥U ¥ Fged Widemd |Us deal & 9™, 99 A §9e g1 ol TS
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I—XCIROAT URATSHT dT 96d, fhdl SedIR, AFedIR AR fHdAl 3T ddb-id T
DRI PI, ol Ifad BT U, AR A7 SHH A (IRR) & BT

(F) DI AR AREATT B, ST TAIDhe Bl, HI003TROCI0—5 Bl Tdh
THFee Yol ¥, IS YREAT S dRAM $ UL 8 AN BM| ST
URATH e AIFCIIR H 31l Py dadlel [bal Srar =, A W1 gald e Sid &

) D= ARTRT AREAVT MBIV, I & oIy FAUT qdR &1 FT Trfafafer
BT AN TIR AT 3R HI0S0MROEI0—3H & AT AFDI BT Wl FRaffd rga=or
BT | ROl URATSTT & AWl BI, RS f[Ieelvor, I ®I §- &R a1 ufdel™
Td HlpS] & AV D YIS A Hel U H A  YRIeIRad fbar S |

10. DI AfYAE FIRETT AADHROT B Ha<l Bl WM qlell HHYE AT Ge—(1) D1
MR STFREVT JTBRUI, I I f[d=rd & AFd | e Y Yed dI IPH W,
IR B PHIRM 3fal BT Pl hAR BMT Sl IR UTS ST | HHIRM AAdT BE Bl &R Bl
I ARPR GRT ISTIF H AR fHam Se |

@) =D IARFT BT MY RV JWHRY & Y HHITE AT B, 37 FAl B
o 20 @1 wral & Y el BN |

1. B AT IR JAWSROT gRT SN H @Y M dled FFCRR Bl
faffdem——(1) @< 3o oTReTwT AMERY, J& Fa=d UHeRT & WMWY ¥, S—H

TAO—0F & FAfeiRad REaH @RI B IUGRid a”4 & foy UH FfalRad |amaedar &
qRefoud qaT IHDHI SUINT BT, —

(@) URP - YEI-UF & forg faRre ®mH dw@r a1 (ARre (Fie) TeHE uga
YT,

ST JHTO—9F Bl SIRT HRA &1 dRIG 3R FH;

Dl JAMTRT ARET JARTHRIVN AT YT FUBY B Pl S JHO—UF SR
B dATell IRAT BT bl aAqT TaRerf;

fatre (ge) Hev Hwe;

S V-9 YT &R dlel & AT H Had W odh DI I&@1 AR bl 4
NhH;

S YA TSl &R+ dTel Tl 3feral UTdda Afdd o1 A1 R U,

Y U&ThR BT H;

fgd veTdR &1 9m (@} B B);

I fored &1 A e fdarer, 59 UR R Yo Hadl (haT ST e &,

I wHfed &7 e fdaver S forad @) fiva—avg &, afk &1 & ;

S JAIT—UF & Dls 3 JH= e, Iarexond §ed sifdhd Al qor
SRTCe MEIdhd d1ek d1h & ARl IR BIS AT JRET Bls; AR

(B) S YATT—ud, 39 NIl & ARI Foiiv yRRIE ‘&' YU & AR BT |

—
g
~

S

)

—N T
G

add4d

S

£l

P~ A~ N~~~

@)

@) Su—fH (1) & SffaRed, < 3ifelRg ARAVT TWHRYT, FfolRad Sueawer

(@) - YA SR &R dTel HHAR] DI JoR—IATZ0810;
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—_—
g
~

S JHI—UF SIRT 6 dTel JATHRI AT Dald 3fMeRg JRET DB AT
UIeipd WIS dw d WHhd BRRRGA & [SRicd /%I gRIER 3R AER
(g=0);

) ST UHIV-UF YT 6RA dTel Sl IT UIEghd Afdd & SRIeR;

) S YHIU-UF &I (@I (Ugd) B J9 ARG ygfae;

Pl S JAT—UF & A[SUAN I b & foly, [Tl IVRER, IT—IRRER

e g e Uierl g1 Fgad f& o= widgd sifer) gRT §—<r

THIU—US Bl g5 B3 (Aid ) B foly Urqds aell dls;

@) U YR YAUT-UF W& & A, ARA s FHO—UF HI I D
forg faden;

®) < I AYYF AT VYN & o JuIad’ ATUlEd S—FF THO-UF P G
B DI UG,

@) fHA S YATT-9F P Gio AR IWH TG AR HAoH<T ThRATH RiReH
(TH03MS0TH0) eIl fedio wure Rved Ruicd (SI0UHOUHO3MR0) ddh Ugds &
foy favmT & wiiepd HHenRal & foly Uraasd T TS ;

) D AN ITREAT AV gRT R S— MY IR W SRl 5
THO-95 & @R; 3R

(3) DI IAMelRg AR BV & dgdge R FH 43 H JerEfvg —wiia=T 4

a1 d@aeR & fqaror den Rulel &1 Iudedr, S dad & Fa=d

ORI §RT YT ARTHIRAT & ugd H 81 |

GIEIE)

©)

NATT—3
Wdgd [UsYT ds (ToHI0%09)

12. UIRIGd |UBU dwal BT MM —a= WMo AR MR, THI—Yoh
HE B & ol 3R TR YA IR R+ &, dwald STWelRg 3TRET0T TSR0 qT
WH—Yedh YK & Heg U Hedadl & ¥ H BRI $R =g, & MI=D WEGRT & gd
FFAGT ¥, UTAgHd FUBY sl ®I RIS BT | UIiSdd AUST =l bl Aad JdT JIR AT
PUITE AT B gl BT [AfFeed, B AeRg SRET0T JMHROT TAT UTiSdhd FUBY deal &
A, U WR R I BRIR UTg TS Al & AR T ST |

13, UIEdd WUBY dvw bl MANTT B & oY uradi— R Red d& gRT Haf=a
Plg IEFR AT IFYAT 9 AT ds AT I ARBR gRT Faf~za fa<iy e a1 Suspd a1
SIHER TT Dald Welkd RET DIV & BTy AT AT JAfal & Fa=i iRy
ERT FAed U 3= Qoil~adl (TWeRv), wifdad |Us &= & 9U d I {6y o &
forg ur= 81T |

14. UIRIGQd WUBY B @ Gordl & FEIG (Taiad™).—3 e utider, four
A F9a, SRl &1 faRaq 9 ffaRad axe, B 1 Uidgd FU80 & & Yol FHT
TR B oIy BEI 3Tl SIReT0T WSRO Bl R TR T 3R U fider ), 3=
I STREVT APV §H UHR & YIS FUBY dew Bl Yol=il FHIE B QT |

15. @ Affeg IgRETT AfHRY iR U¥Gd WU Il §RT WHU-Yed B
WUBUL—(1) DT AMTIG ARV AMHIOT AT UI¥pd FUBY s & GHAK HIAAd AT
ARG, TR Yob STl ¥, IR, Rer, Iu—Riar &R R iR & e WiEgeR] gRT
JATAMTCE WM IR, A Yodh DI DT e B |
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(2) DI IMWMeR REVT JARTHIVT AR UISdHd HUBY Heal dI FHK YR, FTIIC
& HIEH ¥, Dl AT RETT JARTHIOT BT AEfCd G Tgar A&l 91 U [ Irads
B TR IR H&F FR P UgA | UrHae DI A MYG I@T ST AR g gTidded
AT B, MOAGAT DI g91Y @ & foly 9D MGed & Uvdld, 9 dcdhlel 9adl ol |

16. M JHAU-UF SR &RA & (o0 oled IRl gqR-—UTigd |Ugo &=,
S JHV-UF ol ¥ oed GFT sane & foly FfaiRed TR & iR Bk TR
P —

CH—Y[ed DI Hd vudl H @G 9l TR
(1) 100 /34y TP 3/—%Uy Ufd $—<™ JH0—05
(2) 100/—%Uy ¥ 3ffH AR 1000/ —vUV | 5/—H9V Yfd <Y THIO-T
REZ
(3) 1000 /—%UT A (TP 10 /—%9¢ YT - THIO—93

17.  JTERAAT——UART HUBYT B, IMUET HFYSR YUIell, ey, gexic Prfdefac]
(TRIEAT) TAT T FRIT AGERFAT H FAoord 81, S & e UiteRl & wReel 9,
Do AW ARV FWDHRT §RI JATMAMIGT ST Yoell dI AR &R & o1y
AP © | HFISY YUl qAT Bldeide! Bl Apia ([A=IRT), Bl Al AREvT JAFTHT
% fafrcell @ g1 ¥l 3R S g M= Uiee R BT gd ol | URadd & edeld 8l
DT |

18. IGETAT B dNTd—ag 17 # Afdc SUSR 3R 3@EER=qT &1 NId, GHEE
UTferhd FUEUT el gIRT g8 Dl STyl |

19. fITT & HRIEA ¥ TSR 3R JTERAA—IRBR, <|m<;;|cr>w| TeTfleTsd, foTe
RRER, ITIRRER & dRafedl don ga [ oiffiaa U o srafadl § awdd gsdwR
IR IIATT, IUAL BT orad §—3e1fig= qoTel @ AN AR @ oIy Jo7 uferd ga=iet
ey, ficr, IR Bl @R, geIic drged A |faferd g |

IAETI—4

WRI—Yed B TWHNI @l 9 Yy

20. Db P IHH B ORI i@l H YN B GhAT——D<1d AR AJRETIT ABRT,
U BRATAAT TAT ARG AT U FUBY sl & ARIH A B (b T TrI—edh bl
BT IHH BT oAl Y "0030—FCTY AR IR qdl 5T & (bl =T JAERIfIa oikar
N A = vu & fafkd AT F we S iR U9 e’ @ forw SRerl g -

(@) D= IR ITREITT MBIV §—ITIART Yollell & AIH H 9 ISR e
CH—3[ed Bl FHIBA IHH DI, HIR U5 T3 HHIYM AT BE I Heidl & Iead, 59 UbR D
AUBY B ARG & AT B XA & HEBIGT Bl Y da 8 & JUTAR], SUYdd I Y

BI U BT |

(@) DIY AT IFRETN JWHIV §RT - DI XA DI [T & ol Wy H
UYOT B BT Afd, SeldclFd FeiraR=T Ried (S0-00Tw0) I1 SiFarsd df &=T ®Bvs gRIHR AT
A AT AT S Pz = i) g1 foalad @ <R @ 91, & aregq & 8l |
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@M =9 Fm 9 [ide y9o, ReR B 3fqal Uitgd dd (PI) b by S iR
Dol ARG JREAT JAFTHIVT, YBU—3 H JIfAAIET IVRER H, 39 YR & YUl BT D

AT YT |

A5
g 3R afasae & forg el

21, WHN o@ & Wor 7 o & forg emRa——a=y sifWel srReor ifdaRor @,
9 20 & @us (F) H FId A & Hiar, 57 o@r WY H GBI CH—Yed Bl IHH DI
UM B H 3ABel X8+ DI Q2T H, Dl el GRET DR (F=lelRad A1ugvs & AJAR
WY Yo DI FIBIT YbH & AR X1 & (oY ARG Had R o RN BT -——

N B Iafy R
(1) 519 TrI—ged $I 39 UPR eI IPH | ol AWl  ITREV  FWPHRT DI Hd
AR 3 I1 S9a 918 Uit @1 718 8 HHIYH AT BS B! gUT 36 |

(2) V9 WH—odb B 3 TR FIEId Xhd | Aeld TH—Yob I XhH Pl T Yfdeld,
Jmed fad @ @M @ uvarq Uva @ 3 | ufafed & e |, daifa i ifeRifua
gl P OS] 3 WA @ fou gem T
AAIER &7 &7 8N |

22. ¥RT & RIf¥E &1 a1 SEA 8 o @ Afda—g= Fa=e aifaer), 9 21
@ A g IR, T IAD 9T BI, AReR uRReIfl # a1 faaygad F=or 3 W Ia=
Bl BRYr A, 5 QT gy, Rfde a1 fMforedl uideRor & $Rideam, AT, H8MRI, Jg,
AMAD ST B, T, YHH, B, SAR—ICT, 91¢ W e 2, Rifder srerar 1% & Fam| 39
UHR P Bls o8 8F &I RAMT H, 1T 3fWelRg TRET0T ATHROT U FHeied Pl dsd
% oY AT T 49T I, &8 & HROT O g FHI S aRIER A & oY 9@ SIeT |

23. faamRi &1 S M.~ Ml & 389 ueaRl & ey [ fdaree R S U
el faare &1 gem #, fAargaa (erdier), RAmard uqer SRR &l [fde fdar S |a i 3R 39
R 9T fafegy sifvaw gr|

IATT—6
IR YHIU-UF SINT B D folg gfehar

24, M YAEIV-UF P UWRG—CFI—Yedb Had A el s 1 fd, d=ia
MR STREVT JAMBRUT JAAAT UMAHd HIBY ds DI (bl @I W UGA IR §—rH
THTOT—UF UTQ &R & oY IeF—gedh & Hard & A1 YoU—4 ¥ difesa (rufera) faavor <3|

25. WH-Yed P e &I ST~ (1) I YA-UF HI PRA & oY Ha, TP,
JETT AT, I FIUS, Felagiid aeaR=T RieH, RId <8H I deai< a1 /& =
ORI §RT YTedhd M SRaaRer &1 Bl 1 o=y Afd gRT B3 51 | |

(2) vItrpd |UBYT dw, SU-FH (1) & J9F U IBH b oy - JHA0-UF
SIRT AT |

(3) UISrpd HUBY dw AT by SN AIRETT BRI, GoU—5 H I §RT TRIET
fhr U IPV/ReER 1, TIRY fHT U /g JHOT—93T 6T efd TRE—oiRgT W 3R IReX &
AT T W, JIRAA, ot a1 uiidigd afdd & SRR o |
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26. T JAU-UF IRl &R @ oY ¥ IR ST——(1) did 3f¥elRg AReE0T
JAMHRT IR WIS FUBY B, Ig AR w1 & 98 aafda B <™ YA—u3 SR
PR B UNSRd fhar AT 8, 98 IAD WSRO AT W BT AT quidTierd HHaR! & AR

SUgFd JII—TF & % |

(2) TRl WItipd |WUBY &s AT draid AWl IAJRETT AMTHIOT B YTierad
HHaRI, 99 25 & EH fhy T HE™ W, HFYSR YISl H AEH gRT IMAeT UDU 4 W
IUAL HATS T IMUET AT 3R DRI DI YA BT, AAEH §RT VATV 39 UBR & YA
Rl BT YRGBT HAM, 3L TAV-IF Bl S8AalS B, 96T e MdbTerm, $—werm
THV—0F & QR IR A1 B AR ARRI & A1RJ SRNER ST, HrITerd AR (&T) S qo
AT & I & AR W M JHAU-95 $] qRfi IR 3Mded & SRR HRdM & 99arq
IH SR BT

(3) S FHIVI-UF SR &R+ Tq, 9 gl dlell Udd! Plcil WTel 3fEr VAT & o7
I T T2A TS, O P e IR gRT MR fhar @Y, &1 SuAnT fHar Sme |
AP T THV-UF & fve (BUTE) Txaer, W iR faf¥re grm der srfdandY (3fravet)
TE BT | R IR T A™ IR USA™ SRl g&T Ud sRR AR e e Am,
A Blell WTET H forRaT ST |

27. BHETS PT ATBR AT §—CF FAV-9F HT Gfad &3——F9 11 & 34 99 (1) &
g (1) & e genfaffde $—<erg uHv-—ud, 215 1 345 JEHICI MBR & Rl AMG
BRTS WR, 901 IR 35 ASHIER, TR 3R 15 HASHIER T &l & WY W) 2 ASHR @
BIRMT (IU) & FRI AT ¥ 3 ATHR AT A TR UR, ST & = UIiaR gRT
e fbar Sy, gfad a1 SIfa fhar S|

28. d9EIsCc W I—CH YHV-UF & FR——OIRI fhT U JIPH $—<™ GHO—9F BT
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REVENUE DEPARTMENT
“The Himachal Pradesh e-Stamping Rules, 2011”
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[Authoritative English text of this department notification No. Rev. 1-3 (stamp)-1/85-VI dated 12th
July, 2011 asrequired under clause (3) of article 348 of the Constitution of India].

DEPARTMENT OF REVENUE
(Stamps & Registration)

NOTIFICATION
Shimla-2, the 12th July, 2011
No. Rev.1-3(Stamp)-1/85-VI .- exercise of the powers conferred by sections7#i0and 75 of

the Indian Stamp Act, 1899 (Act No. Il of 1899)etGovernor of Himachal Pradesh is pleased to
make the following rules, namely:-
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CHAPTER- |
Preliminary

1. Short title and commencement.-1) These rules may be called the Himachal
Pradesh e-Stamping Rules, 2011.

(2) They shall come into force at once.
2.  Definitions.—1) In these rules unless the context otherwisaires,-

(@) “Act” means the Indian Stamp Act, 1899 (Act No, Il of 989

(b) *“Agreement” means the Agreement executed under rule 6;

(c) “Appointing Authority” means the Government of Himachal Pradesh;

(d) *“Authorised Collection Centre” means an agent appointed under rules 12 and 13 of
these rules, to act as an intermediary betwee@émtral Record Keeping Agency and
the Stamp Duty Payer, for collection of stamp datyd issuing the e-Stamp
Certificate;

(e) *“Central Record Keeping Agency’means an agency appointed under rules 3 and 4
of these rules for the Computerized Stamp Duty Adstration System (C-SDAS);

() “Chief Controlling Authority” means Financial Commissioner (Revenue)
Government of Himachal Pradesh and shall include flimspector General of
Registration of Himachal Pradesh appointed undeticse 3 of the Registration Act,
1908, if so authorized by him in this behalf;

(g9) “Department’” means the Revenue Department of the Government;

(h) “e-Stamp Certificate” means the impression or tamper- proof certificdtstamp,
electronically generated by the Central Record iegpgency, on the paper as
specified under rule 27, to denote the paymentaxhp duty chargeable under the
Act;

(i) “Form” means a Form appended to these rules;
() “Government” means the Government of Himachal Pradesh;

(k) “Grievance Redressal Officer” means the officer as specified in rule 39 of these
rules;

() “Section” means a section of the Act; and

(m) “State” means the State of Himachal Pradesh.

(2) The words and expressions used in these hiuesiot defined shall have the same
meanings as assigned to them in the Act and thesiRatgpn Act, 1908 and the rules framed under
them.

CHAPTER-II
Central Record Keeping Agency

3.  Eligibility for appointment as Central Record Keeping Agency.—Any Public
Financial Institution or Nationalized or ScheduBdnk controlled by Reserve Bank of India or
Body Corporate or Organization or any Company eadag providing depository services
appointed by Central Government and recognized taye SSovernment or any Body Corporate
where not less than fifty one percent of equityitehps held by any of the above entities, either
solely or in consortium, shall be eligible for afrgment as Central Record Keeping Agency.
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4.  Appointment of Central Record Keeping Agency.—Fhe Appointing Authority on
the recommendations of the Chief Controlling Auityoshall appoint an agency by notification,
which has been specified under Clause (26) of @@ &iof the Act to function as Central Record
Keeping Agency for the State or for the specifietrott(s) or sub-district(s) or places in the Biat
by adopting any of the following orders of preferennamely,-

(@) on the basis of recommendations, if anythef Central Government regarding
appointment of Central Record Keeping Agency;

(b) on the absence of such recommendation byingviechnical and commercial bids
through a duly constituted expert selection coneaitty the Appointing Authority.

5. Term of appointment.—The term of appointment of the Central Record Kegpi
Agency shall be valid for five years or such persdnay be decided by the Appointing Authority.

6. Agreement and Undertaking-cum-Indemnity Bond.—1) The Central Record
Keeping Agency shall execute an Agreement with @gef Controlling Authority or his duly
authorized officer ifForm -1.

(2) The terms and conditions of the Agreement im@ymodified by mutual consent of
both the parties.

(3) The Central Record Keeping Agency shall execat Undertaking—cum-Indemnity
Bond in favour of the Governmentorm -2.

7. Renewal of appointment.—{l) The appointment of Central Record Keeping
Agency may be renewed by the Appointing Authority the recommendations of the Chief
Controlling Authority. The application for renewal appointment shall be made to the Appointing
Authority by the Central Record Keeping Agency wialltime before the expiry of the running
term of appointment.

(2) The Chief Controlling Authority or Appointinguthority before making inquiry or
taking decision on the application for renewal ncayl for any information or record from the
concerned offices of Central Record Keeping AgeacyAuthorised Collection Centre for the
purpose of renewal of appointment.

(3) The Appointing Authority, if satisfied may mew the appointment and a fresh
Agreement and Undertaking—cum-Indemnity Bond dbwaléxecuted as per rule 6.

8. Termination of appointment of Central Record Keeping Agency.—l) The
appointment of the Central Record Keeping Agencglishe terminated by the Appointing
Authority before the stipulated period, on the grd{s) of any breach of any of the obligations or
terms of agreement or provisions of these ruleth@rAct or financial irregularity or for any other
sufficient reason, as the case may be.

(2) The appointment under sub-rule (1) shall reotdsminated until,-

(@) the Central Record Keeping Agency has beegngbine month’s notice specifying the
grounds for such termination; and

(b) the Central Record Keeping Agency has beeenga reasonable opportunity of being
heard.
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(3) The Appointing Authority, if it is of the opion that the provisions of the Act and the
rules framed thereunder have been violated, adleywing the procedure under sub-rule (2), may
also impose a penalty in accordance with the piavisof Chapter VIl of the Act and Chapter-V of
these rules, as the case may be.

(4) On termination of appointment under this rutee Central Record Keeping Agency
shall transfer all the data generated during the@@ef appointment to the Government. After the
termination of the appointment of the Central Rdddéeeping Agency, it shall not use or cause to
be used the data generated during the period afiappent for its business or any other purpose
whatsoever.

9. Duties of Central Record Keeping Agency.The Central Record Keeping Agency
shall be responsible for,-

(@) providing hardware for hosting e-stampingliggion in the data centre and software
infrastructure, in consultation with the Chief Crtiing Authority, including its
connectivity with the main server, in the officeslimspector General of Registration,
District Registrars, Sub-Registrars and Authori€zmlection Centers, i.e. point of
contact for payment of stamp duty and at othergieded places or offices in the
State, as specified by the Chief Controlling Auitypr

(b) providing suitable and adequate trainingdperation and the use of the system to the
manpower and the personnel of the department asrgpd by the Chief Controlling
Authority;

(c) facilitating in selection of Authorised Callion Centre for collection of stamp duty
and issuing e-Stamp Cetrtificate;

(d) coordination between the Central Server ot Record Keeping Agency,
Authorised Collection Centre (banks, etc.) anddfiees of the Inspector General of
Registration, District Registrars, Sub-Registrarsany other office or place in the
state, as specified by the Chief Controlling Auityor

(e) collecting stamp duty and remitting it to {wescribed Head of Account of the State
in accordance with the provisions of Chapter — f¥these rules;

() preparing and providing various reports agureed under these rules and as directed
by the Chief Controlling Authority from time to tem

(g) the Central Record Keeping Agency shall movjle, transfer or share any hardware,
software and any other technology or details witbpect to the e-stamping project
undertaken by it in the State to anybody withouittem permission of the Chief
Controlling Authority, except the duly appointedtAarized Collection Centers;

(h) the Central Record Keeping Agency shall deplee e-stamping application after
getting the security audit of the same conductedrbympanelled agency of CERT-
In. The security audit shall also be required wienghere is any change in the e-
stamping application software subsequently; and

(i) the Central Record Keeping Agency shall maimthe logs of all the activities on the
server dedicated for e-stamping and shall alsoviothe security guidelines of CERT-
In on regular basis. All the system logs shall prbpstored and archived for regular
analysis, troubleshooting and for the purpose odvery and investigation of data.
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10. Commission or Discount to be paid to the Cenatl Record Keeping Agency.—
(1) The Central Record Keeping Agency shall betlegltito such agreed percentage of commission
or discount on the amount of stamp duty collectadugh e-stamping mechanism. The rate of
commission or discount shall be notified by the&@overnment in the official gazette.

(2) Further the commission or discount to thet@trmiRecord Keeping Agency shall also
be subject to the conditions of rule 20 of thedesu

11. Specification of software to be used by Centr&ecord Keeping Agency.—1)The
Central Record Keeping Agency, in consultation wite Chief Controlling Authority shall design
and use such software for indicating the followmigimum details of the e-Stamp Certificate,-

(@) distinguished of the ‘e-Stamp Certificatsuisg branch’ of the Central Record
Keeping Agency or serial number or unique idemdiiicn number (UIN) for
each e-Stamp Certificate;

(b) date and time of issue of the e-Stamp Geatit;

(c) code and location Authorized Collection Cent

(d) unigue reference number;

(e) amount of stamp duty paid through the e-pt@martificate in words and figures;

(N name and address of the purchaser or aztwbperson obtaining the e-Stamp
Certificate;

(g) names of the first party;

(h) name of the second party (if involved);

(i) Dbrief description of the instrument on whithe stamp duty is intended to be
paid;

() Dbrief description of the property which istgect matter of the instrument, if any;

(k) any other distinguishing mark of the e-Stad@prtificate, e.g., bar code or
security code with micro print and digital optieeter mark; and

() the e-Stamp Certificate shall be as perfthmat given af\ppendix-A to these
rules.

(2) Central Record Keeping Agency in additiorstd-rule (1) shall also make following
provisions,-

(a) user-id of the official issuing the e-Stampt@ieate;

(b) digital/manual signature and seal of the @t Certificate issuing officer or
authorized signatory of the Central Record Keepiggncy or Authorized Collection
Centre,

(c) signature of the purchaser or authorized grer®btaining the e-Stamp
Certificate;

(d) web based facility to access the e-StampifiCate;

(e) passwords and codes for locking of the eaBtaertificate by the District
Registrars, Sub-Registrars or any other authorafider appointed by the Chief
Controlling Authority to prevent the reuse of an$amp Certificate;

() the option for purchase of additional e-Sta@grtificate under old certificate number
available;

(g) facility to cancel the ‘spoiled’ or ‘unusedir ‘not required for use’ e-Stamp
Certificate;

(h) passwords and codes to the authorized dffi@bthe department to search and view
any e- Stamp Certificate and to access Managemémtriation System (MIS) and
Decision Support System Reports (DSSR);

() details of the issued e-Stamp Certificatetloe e-Stamping Server (e-SS) maintained
by the Central Record Keeping Agency; and



o194, fedmeret U, 18 \gcﬂé, 2011 /27 349G, 1933 1551

() availability of different transaction detailand reports relating to e-stamping as
mentioned in rule 43 on the website of the Cerfdatord Keeping Agency which
shall be accessible only to the officers authorizgthe Chief Controlling Authority.

CHAPTER - llI
Authorized Collection Centers (ACCs)

12. Appointment of Authorized Collection Centers—The Central Record Keeping
Agency shall appoint Authorized Collection Centevgh the prior approval of the Chief
Controlling Authority to act as an intermediary Wweén the Central Record Keeping Agency and
the Stamp Duty Payer for collection of stamp dutgl for issuing e-Stamp Certificate. The service
charges or commission or fee etc. payable to théagkized Collection Centers shall be decided
between the Central Record Keeping Agency and tinthaXized Collection Centers at their own
level as per their agreed terms.

13. Eligibility for appointment of Authorized Collection Center.—Any Nationalized
or Scheduled Bank controlled by Reserve Bank ofalmd Financial Institutions or Undertaking
controlled by Central or State Government or Pdi$ic€s or offices or branches of the Central
Record Keeping Agency or such other Agencies asoapg by the Chief Controlling Authority
shall be eligible for appointment as Authorized|€ction Centre.

14. Termination of agency of Authorised Collectino Centre.- The Chief Controlling
Authority may at any time, for reasons to be reedrth writing, direct the Central Record Keeping
Agency for terminating the agency of any Authorizéallection Centre and upon such direction,
the Central Record Keeping Agency shall termin&ie agency of such Authorized Collection
Centre.

15. Collection of stamp duty by Central Record Keping Agency and Authorized
Collection Centers.—(1) All the offices or branches of the Central BrecKeeping Agency or
Authorized Collection Centers shall collect the amioof stamp duty from the Stamp Duty Payer,
at the districts, sub-district and the places a&<ifipd by the Chief Controlling Authority, as the
case may be.

(2) All the branches of Central Record KeepingeAgy and Authorized Collection
Centers shall access the main server through ettbésnusing a distinguished identification number
and a confidential password allotted by CentraldR@dleeping Agency. The password shall be
kept strictly confidential and the concerned Auibed Collection Centers shall change it
immediately after its allotment to maintain the fdantiality.

16. Stationery Charges for issuing e-Stamp Ceridate.—The Authorized Collection
Centers shall charge a fee for stationery, etomfthe purchaser of e-Stamp Certificate as per the
following slab:-

Amount of Stamp Duty in Rupees Stationery Charges

(1) Upto Rs. 100/- Rs. 3/- per e-stamp certificate
(2) More than Rs. 100/- and upto Rs. 1000/- Rsp&r e-stamp certificate.
(3) More than Rs. 1000/- Rs.10/- per e-stamp foeate.

17. Infrastructure.- The Authorised Collection Centers shall be equippéth the
required computer systems, printers, internet cotivigy and other related infrastructure which are
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necessary to implement the estamping system as#isgday the Central Record Keeping Agency
in consultation with the Chief Controlling AuthoritThe configuration of the computer system and
connectivity shall meet the specifications of CanRecord Keeping Agency and which may be
subject to change with prior intimation to the Gl@@ntrolling Authority.

18. Cost of infrastructure.—The cost of providing equipment and infrastructierred
to in rule 17 shall be borne by the concerned Augled Collection Centers.

19. Hardware and infrastructure in the offices ofthe department.—The Government
shall provide necessary hardware and infrastructtiréhe offices of the Inspector General of
Registration, District Registrars, Sub-Registrard auch other offices as authorised in this behalf,
which would include a Personal Computer, Printesir BEode Scanner, Internet Connection as
required for implementing the e-stamping system.

CHAPTER - IV

Remittance of the stamp duty to Government account

20. Procedure for remitting the amount of stamp dty to Government account.—T he
Central Record Keeping Agency shall be responsibleeconcile and remit the consolidated
amount of stamp duty, collected by its own offieesl branches or through Authorised Collection
Centers, in the head of account “0030-Stamps argisRation” or any other notified head of
account of the state in the manner prescribed hdezi+

(@) the Central Record Keeping Agency shall tettime consolidated amount of
stamp duty, so collected through e-stamping systenthe aforesaid head of
account, after deducting the agreed commissionismodnt, not later than the
closure of the business hours of the next workiag ftom the date of such
collection.

(b) the method of remittance of the amount afhgi duty by the Central Record
Keeping Agency to the head account of the statd bkathrough Electronic
Clearing System(ECS) or Online Banking Fund TrangfeChallan or otherwise
as may be directed in writing by the Chief ConingllAuthority.

(c) the remittances referred to in this rulelldb@ made to the Government Treasury
or the Authorized Bank(s) and the Central Recorceffeg Agency shall
maintain the daily account of such remittanceshm Register as specified in
Form-3.

CHAPTER -V
Penalty for omissions and violations

21. Penalty for delay in remittance to governmentaccount—in case, the Central
Record Keeping Agency fails to remit the amountollected stamp duty in the state head of
account, within the period as stipulated in clafageof rule 20, the Central Record Keeping Agency
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shall be liable to pay penalty for delay, alongwitik collected amount of stamp duty according to
the following scale:-

Period of delay Penalty
(1) when amount of stamp duty so collected is rEntamount of the commission or
remitted on third day or after from the date of sadiunt payable to the Central Record
collection; Keeping Agency.
(2) when the amount of stamp duty so m@aund penalty of one percent per day
collected is remitted after closing of the of the amount of collected stamp duty shall
eighth day from the date of collection. be impoddtk first for this purpose shall

be day of transaction.

22. Power to relax or remit penalty.—The Chief Controlling Authority may relax or
remit whole or part of the penalty under rule 2llynavoidable circumstances or any cause arising
beyond the reasonable control, including acts ol Gacts of civil or military authority, fires,
epidemics, wars, terrorist acts, riots, earthquaktesms, typhoons, floods. In the event of anyhsuc
delay, the time for the Central Record Keeping Axyatio perform their part shall be extended for a
period equal to the time lost by reason of theydela

23. Resolution of disputes.+1 case of any dispute on any issue arising betvthen
parties under these rules, shall be referred td-thancial Commissioner (Appeal) Government of
Himachal Pradesh and his decision thereon shdihbke

CHAPTER - VI

Procedure for issuing of e-Stamp Certificate

24. Getting of e-Stamp Certificate.-/Any person paying stamp duty shall approach any
of the branch of Central Record Keeping Agency othasrised Collection Centers and furnish the
requisite details inForm-4 alongwith the payment of stamp duty for getting th&Stamp
Certificate.

25. Mode of payment of stamp duty.-4) The payment for purchase of e-Stamp
Certificate shall be made by means of Cash, PagiQRank Draft, Electronic Clearing System,
Real Time Gross Settlement or by any other modeamisferring the fund as authorized by the
Chief Controlling Authority.

(2) The Authorized Collection Centre shall issexStamp Certificate for the amount
received under sub-rule (1).

(3) The Authorized Collection Centre or CentracBrd Keeping Agency shall keep a
daily account of issued e-Stamp Certificates iregiBer to be maintained by themFarm-5 and
take the signature of purchaser or the authorieesion, as the case may be, on the relevant column
of the Register.

26. Conditions and Method for issuing the e-StampCertificate.—(1) The Central
Record Keeping Agency and the Authorised Collec@antre shall ensure that the person, who
has been authorised to issue the e-Stamp Cemrtifisah regular full time employee of their agency
or institution and having suitable credentials.

(2) The Authorised Official of the Authorized Gamdtion Centre or Central Record
Keeping Agency, as the case may be, shall on thex@at made under rule 25, enter the requisite
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information and details in the computer systempas/ided by the applicant in the application
Form-4, get the correctness of such entered deiised by the applicant, download the e-Stamp
Certificate, take out its print, sign with date aftix the official seal at the bottom on the rigide

of the e-Stamp Certificate and issue the sameet@ptiplicant after taking their signature on thée lef
side of the e-Stamp Certificate as proof of veaiicn.

(3) The non-washable permanent black ink or satbkr appropriate colour and shade as
may be determined by the Chief Controlling Authprdhall be used for issuing the e-Stamp
Certificate. The print of every e-Stamp Certificat®ll be bright, clear and distinct and shalllmet
overlapped. The signature and seal, showing namel@signation of the issuing officer and name
of the issuing branch shall preferably be maddanlbink.

27. Size of paper and printed area of e-stamp ddicate.—The e-Stamp Certificate, as
specified under clause (I) of sub-rule (1) of rale shall be printed or generated on Legal Size
Paper of the size 21.5 X 34.5 cms. with a margi8.6fcms. on the left side, 1.5 cms. on the right
side and 2.0 cms. on top of the paper or such ailaeror margin paper, as may be determined by
the Chief Controlling Authority.

28. Details of e-Stamp Certificate on websiteThe details of every issued e-Stamp
Certificate shall be made available on the e-Stam@erver (e-SS) maintained by the Central
Record Keeping Agency and shall be accessible ygpanson authorized by the Chief Controlling
Authority in this behalf, including the Inspectoef@ral of Registration, District Registrar and Sub-
Registrar, holding a valid code or password whicdllde provided by the Central Record Keeping
Agency.

29. Payment of additional stamp duty.— a person for any reason, who has e-Stamp
Certificate of certain denomination issued for awlnent, needs to pay an additional stamp duty on
the same document, they shall make an applicatidhe Form-4 alongwith additional stamp duty
to the Authorized Collection Centre, in accordawdé the provisions of the rule 25.

30. Procedure for issuing of additional e-Stamp értificate.—(1) The Authorized
Collection Centre or Central Record Keeping Ageslesll issue additional e-Stamp Certificate on
separate sheet of paper in accordance with rules@@7.

(2) The party to an instrument may, at his disone use impressed non-judicial stamp
paper(s) and impression(s) of franking machine gothn the e-Stamp Certificate to pay stamp
duty payable on such instrument under the Act. 0$e=of one type of stamp shall not exclude the
use of other type of stamps in the same instrument.

31. Use of e-Stamp Certificate.{2) Every instrument written upon stamped and
impressed paper with an e-Stamp Certificate, dballvritten in such manner that the e-Stamp
Certificate may appear on the top face of the umsént and a portion of the instrument written
below the printed area of e-Stamp Certificate hed the e-Stamp Certificate may not be used for or
applied to any other instrument.

(2) No second instrument chargeable with dutyll sl written upon using the e-Stamp
Certificate, upon which an instrument chargeabl& wuty has already been written.

(3) Every instrument written in contraventionsaib-rules (1) and (2) shall be deemed to
be unstamped and the same shall be dealt withrag@asions of rule 34 of these rules.
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32. The distinguished unique identification numbe (UIN) of the e-Stamp
Certificate.—The distinguished unique identification number lo¢ te-Stamp Certificate shall be
written or typed at the top right corner of eachggaf the instrument.

33. Verification and locking the details of ‘e’-$amp Certificate.—(1) The Registering
Officer, before registering any instrument shalifyethe correctness or authenticity of the e-Stamp
Certificate by accessing the relevant website ef@entral Record Keeping Agency and entering
the unique identification number (UIN) or with tinelp of using the Bar Codes Scanner. The
Registering Officer, after such verification, shalither proceed to register the document and after
registering the document shall lock the said e-Bt&uertificate by using the code and password
provided by the Central Record Keeping Agency &vpnt re-use of such e-Stamp Certificate.

(2) The e-Stamp Certificate required to be usedptional registerable document or any
other purpose may preferably be got verified ohanticated and locked from the District Registrar
or the Sub-Registrar or any other officer as autkdrby the Chief Controlling Authority.

(3) It shall be the responsibility of the DistriRegistrar, Sub-Registrar and such other
officer as authorized by the Chief Controlling Aatity to verify the authenticity or correctness of
any e-Stamp Certificate.

CHAPTER - VII

Refund or Allowances for e-Stamp Certificate

34. Procedure for refund or allowances of ‘spoil# or ‘misused’ or ‘not required for
use’, e-Stamp Certificate.—1) The application for refund or allowances ofdged’ or ‘misused’
or ‘not required for use’, e-Stamp Certificate $hm made to the District Collector within the
stipulated period in accordance with Chapter Vh&f Act. The application shall be accompanied
with the original ‘spoiled’ or ‘misused’ or ‘notgeired for use’, e-Stamp Certificate.

(2) The District Collector after verification, bgccessing the relevant website of the
Central Record Keeping Agency, shall cancel anHl the verified e-Stamp Certificate, endorse the
fact of cancellation and shall mark “CANCELLED” dne original e-Stamp Certificate with their
signature and seal and refund the amount afterafiedul0% of the paid stamp duty as service
charges and also deduct the amount of commissidisoount paid to the Central Record Keeping
Agency for such e-Stamp Certificate.

(3) The District Collector shall maintain a red@f cancelled e-Stamp Certificates in its
office and original cancelled e-Stamp Cetrtificatalsbe kept for office record in a guard file. The
report of the same shall be sent to the Chief @dimtg Authority in the first week of every month.

(4) The refund, if allowed under sub-rule (2)aktbe made by the District Collector by
means of refund voucher or cheque drawn in favduhe person, in whose name the e-Stamp
Certificate was issued.

CHAPTER - VIII

Inspections, audit and appraisal of the performancef the system

35. Inspections.—1) The District Registrar or any authorized offic# his office, not
below the rank of District Revenue Officer and 8tamp Auditors, appointed under the Act, shall
inspect all or any of the branch(s) or office(s) tbé Central Record Keeping Agency and
Authorized Collection Centers located within thjanisdiction, at least twice in a year.
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(2) The Chief Controlling Authority may, howevat, any time on receipt of a complaint
or suo-motu, direct any officer of the Departmenirispect any branch or office of the Central
Record Keeping Agency or Authorized Collection @erdnd shall ask the officer so directed to
submit a report.

(3) The Accountant General, Himachal Pradesh atsy conduct regular annual audit of
the receipts and remittances made by the Centi@&eeping Agency.

(4) The Chief Controlling Authority or its dulythorized officer shall have the powers to
inspect the relevant records of any branch(s) bcets) of the Central Record Keeping Agency
situated within the State or outside the Stateushiolg the branch(s) of the Authorized Collection
Centers located within the State, who are lookiftgrahe work of e-stamping system relating to
the State, at any time convenient to them, witlassigning any notice.

36. Providing of information.—The officer-in-charge of the Central Record Keeping
Agency and Authorized Collection Centre shall pdevinformation to the inspecting officer on
soft or hard copy of any electronic or digital retavith regard to the collection and remittance of
stamp duty relating to any period and the conce@entral Record Keeping Agency or Authorized
Collection Centre shall be bound to provide sudébrmation.

37. Inspection report.—The inspecting officer shall within two weeks frahe date of
inspection, submit his inspection report to thee€iontrolling Authority.

38. Chief Controlling Authority to take appropriate action.—The Chief Controlling
Authority on receipt of such inspection report ntale appropriate action including imposition of
penalty in accordance with Chapter V of these raled may terminate the appointment of Central
Record Keeping Agency or the Authorised Collect©aentre, if so warranted, after giving an
opportunity of being heard.

CHAPTER - IX
Arbitration and Public grievance redressal system

39. Grievance Redressal Officers.The District Registrar or District Revenue Officer
shall be the ‘Grievance Redressal Officers’ fordwrting an inquiry into the complaint received
against the misconduct or irregularities of the t@drRecord Keeping Agency or its Authorised
Collection Centers or any other official in the iepentation of the e-stamping system.

40. Complaint to Grievance Redressal Officer.-Any person who has any grievance
against the services of the Central Record Keepiggncy or any of its Authorised Collection
Centre or any other official relating to the impkmation of these rules, may make a complaint to
the concerned Grievance Redressal Officer.

41. Opportunity of being heard.—The Grievance Redressal Officer shall conduct an
inquiry with regard to complaints received undderdO, by giving an opportunity of being heard
to the parties concerned and submit the enquirgrtép the Chief Controlling Authority with full
facts and finding.

42. Action on enquiry reports.—The Chief Controlling Authority shall take apprcge
action on enquiry report against the Central Red¢egping Agency or Authorized Collection
Centre or shall make suitable recommendation teethployer of the concerned official for taking
appropriate action.
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CHAPTER - X
Management Information System (MIS)/ Decision Suppa System (DSS)

43. Central Record Keeping Agency to furnish repds to the Department.—(1) All
the details of stamp duty collected through thisteyn and remitted to the Government account
shall be recorded on day-today basis by the CeR&abrd Keeping Agency and it shall furnish the
following information and reports to the Chief Canlling Authority and to any other authorized
officer:-

() Audit Reports;

(i) Payment Reports;

(ii) Additional Stamp Duty Certificate Reports;

(iv) Locked e-Stamp Certificate Report;

(v) Remittance Reports;

(vi) Cancelled e-Stamp Cetrtificates Report; and

(vii) Any other Report or Information as may kExjuired by Chief Controlling Authority
from time to time.

(2) The extract or reports of Management InfororatSystem (MIS) or Decision
Support System (DSS) under sub rule (1) shall lnwiged by Central Record Keeping Agency
from the data captured on e-Stamping Server vexmet.

CHAPTER - XI
Scope, extent and use of e-Stamp Certificate

44. Scope for use of e-Stamp Certificate.Fae e-Stamp Certificate shall be used, in
addition to Non-Judicial Stamp Paper and impressibriF-ranking Machine, for all kinds of
instruments on which stamp duty is payable unde®itt and rules made there under.

By order,
Deepak Sanan,
Principal Secy.-cum-FC (Revenue).

Form -1
[see rule 6(1)]
AGREEMENT

THIS AGREEMENT is executed and entered at SHIMLA on this ody
20 BETWEEN the Government of Himachal Pradeshthrough the Inspector
General of Registration, having his office at 2Bthck, SDA Complex, Kasumpti, Shimla-1710009,
Himachal Pradesh, duly authorised by the FinanCammissioner (Revenue) Government of
Himachal Pradesh to act as Chief Controlling Auitirarn his behalf (hereinafter referred to as the
First Party, which expression shall include his successorthénoffice and assign#AND the
(cer e name of the Central Record Keeping Agency ... ... ) having its Registered officeat ...... ...
..through Shri . e e+ veeee. ...Whig duly authorized by
the sald agency to execute thls agreement (hetennﬁferred to as th8econd Party which
expression shall include its successors and assgmesentatives).
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The First Party and the Second Party are togediemred to athe Parties

WHEREAS, on the recommendations of the Central Governnoerdafter due bidding
process the Second Party has been appointed vider@oent Notification No. ... ...

. dated ... ... ... by the First Party for the Compiatd Stamp Duty Admlnlstratlon System (C-
SDAS) to denote the payment of stamp duty to theeBunent of Himachal Pradesh and issuing
the e-Stamp Certificates through its own branchesffwes and through the Authorised Collection
Centers (hereinafter called as ACCs) against a paywf commission or discount @ ... ... percent
of the amount of stamp duty so collected througla@aping mechanism.

AND WHEREAS, the Second Party has agreed to work as a Centi@riRekeeping
Agency within the State of Himachal Pradesh andeweelop a system for the collection of stamp
duty on behalf of the Government of Himachal Pradésm ultimate purchaser of e-Stamp
Certificate.

NOW IT IS HEREBY AGREED BY AND BETWEEN THE PARTIES AS FOLLOWS:-

1. That the Second Party agrees to create needdbsoftware infrastructure, in
consultation with the First Party, including itsoectivity with the main server, in the
offices of Inspector General of Registration, DittRegistrars, Sub-Registrars and
Authorised Collection Centers, i.e. point of contimr payment of stamp duty and at
other designated places or offices in the Statespasified by the Chief Controlling
Authority.

2. That the Second Party shall facilitate in st@® of Authorised Collection Centre for
collection of stamp duty and issuing e-Stamp Qedié.

3. That the Second Party shall act as a co-oalinbetween the Central Server,
Authorised Collection Centers (hereinafter referesdACCs) and the offices of the
Inspector General of Registration, District Regitr Sub-Registrars or any other
office or place in the state, as specified by theeQControlling Authority.

4. That the Second Party shall collect stamp datpehalf of First Party and generate e-
Stamp Certificates through the computer system.

5. That the Second Party shall be bound to rdraiconsolidated amount of stamp duty
collected by its branches or by its Authorised €dibn Centers to relevant head of
account of the State Government, in accordance nwieh20 of the Himachal Pradesh
e-Stamping Rules, 2011 (hereinafter called the §ule

6. That the Second Party shall Prepare and prasudh reports as may be desired by the
First Party from time to time.

7. That the Second Party shall not provide, feansr share any hardware, software and
any other technology or details with respect togkstamping project undertaken by it
in the State to anybody without written permissadrthe First Party, except the duly
appointed ACCs.

8. That the Second Party shall not charge conmnissr discount exceeding the agreed
rate of percent of the amount of stamp dutfected through e-stamping
mechanism. The Second Party shall deduct such cssioni from the collected
amount of stamp duty and shall remit the balancewsrminto the State Government
Account. Further that the commission or discourtht Second Party shall be subject
to the condition of clause (a) of rule 20 of thdd?u
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10.

11.

12.

13.

14.

15.

16.

17.

18.

That in case the Second Party fails to relmatamount of collected stamp duty in the
State head of account, within stipulated period,$econd Party shall be liable to pay
penalty for delay as provided in Chapter-V of thdeR.

That the Second Party shall be liable to ameate any loss caused to the State of
Himachal Pradesh due to violations of any terms @ndlitions of this Agreement or
any of the provisions of the Rules.

That the Second Party shall not change tbatitsh or increase the number of ACCs
without prior written permission of the First Party

That the First Party shall have the powanspect the relevant records of the Second
Party or its ACCs without assigning any notice.

That the terms and conditions of this agreemeay be altered or supplemented by
the Parties depending upon the circumstances whaghwarrant any such change for
the smooth operations of the stamp duty paymentsltactions.

That the Second Party shall ensure that ceref Computerized Stamp Duty
Administration System (C-SDAS) shall be operatioaatl accessible to any person
during Monday to Saturday from 9.00 a.m. to 5.00 pm

That the Second Party shall ensure thatytsiers shall have the logging capacity for
at least four hundred users at a time.

That the training for operation and the ulsthe system, to the identified manpower
or personnel’s of the Department shall be providgdhe Second Party at the place
decided by the First Party. Further that the SecBady shall be responsible for
arranging and providing all the necessary facditiequipment and premises required
for conducting the training at their own cost.

That at periodic intervals to be mutuallyided by the Parties the refresher courses
on any upgradation, modification to the systemldieaprovided by the Second Party.

That notwithstanding anything contained iis thgreement, the failures or delay in
performing the obligations hereunder arising frony aause beyond the reasonable
control, including acts of God, acts of civil orlit@ry authority, fires, epidemics,

wars, terrorist acts, riots, earthquakes, stormgghdons, floods and such other
circumstances beyond the control of the Partiethdrevent of any delay, the time for
the Second Party’s to perform their part shall kieeeded for a period equal to the
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time lost by reason of such delay. Further thahef contingency cannot be removed
permanently or by extending the period beyond twantims, the Agreement, upon
notice, served by the First Party, the Second Paigll be relieved from the

contractual obligations by terminating the agreetmemrcept to the rights to which

they may be entitled to a settlement and final antag.

19. That in the event of any dispute or diffeeec controversy or claim arising between
the parties in connection with or under this agreetnshall as far as possible, be
settled amicably and failing which all such dispushall be referred to Financial
Commissioner (Appeal) Government of Himachal Pradasd his decision thereon
shall be final.

IN WITNESS WHEREOF the Parties hereunto have set their hand and
Sh. , the Inspector GeneRRkgistration, Himachal Pradesh acting as
Chief Controlling Authority on behalf dfirst Party and Sh. for or
on behalf oSecond Party

In the presence of:
(FIRST PARTY)
1) Signature :

Name :
Address :
(2) Signature :
Name :
Address :
Witnesses (SECOND PARTY)
1) Signature :
Name :
Address :
(2) Signature :
Name :
Address :
Place: SHIMLA
Dated:

Form - 2
[see rule 6(3)]

(To be executed by the Central Record Keeping Agepon non-judicial stamp of Rs. 15/-)
Undertaking-cum-Indemnity Bond

This UNDERTAKING is made and executed at on this_day
of ,20 by Sh. Si®/o , acting
as (official designation in the Central Record KiagpAgency) and Authorised Signatory for and
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on behalf of(...... name of the Central Record Keeping Agency...... )having its registered office
at (hereirmefienred to aghe First Party, which
expression shall unless repugnant to the conterteaning thereof shall mean and include their
representatives, assigns, heirs, etc.) 8dFAVOUR OF Government of Himachal Pradesh
(hereinafter referred to dlse Second Party.

The First Party and the Second Party are togediemred to athe Parties

WHEREAS, the First Party has been appointed by the Government of Himacladd3h
vide notification No. edat , to act as “Central
Record Keeping Agency” and has thus been authobgetie Government for the Computerized
Stamp Duty Administration System to denote the paynof stamp duty to the Government of
Himachal Pradesh and issuing the e-Stamp Cergfcéttrough its own branches or offices or
through the Authorised Collection Centers.

AND WHEREAS, the First Party has agreed to fulfill all the teraasd conditions as
provided in the agreement executed by the partiedated and also to undertake
and keep indemnified the Second Party againstralhg loss suffered by the Second Party due to
any mishandling, misconduct, negligence or anygurtarity of any kind whatsoever caused by the
First Party or its Authorised Collection Centers.

AND WHEREAS, the First Party has agreed to the obedience arehabsce of terms and
conditions of the agreement ibid and provisionshef Himachal Pradesh e-Stamping Rules, 2011
and any other order issued by the Government obdpartment under these rules.

AND WHEREAS, in order to fulfill the aforesaid requirements tFiest Party by executing
this present Bond, undertakes to indemnify the Bedtarty as follows,-

() the First Party has carefully read and unwed the Himachal Pradesh e-Stamping
Rules, 2011 and the terms of the Agreement execoted and hereby
undertakes that the provisions of the aforesai@®fahd the conditions of the said Agreement shall
not be violated at any level,

(i) the First Party hereby undertakes that theh&rised Collection Centers shall not be
appointed without the prior approval of the SecBadty;

(i) the First Party undertakes that any of @mployee(s) or the employee(s) of its
Authorised Collection Centers directly or indirgcihall not misuse or cause to be misused the
authorization of collection of stamp duty; and

(iv) the First Party hereby undertakes to keepShcond Party always indemnified against
all or any of the loss or any risk arising out ofyanishandling, misconduct, negligence or any
irregularity of any kind whatsoever caused by thstfPParty or its Authorised Collection Centers.
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IN WITHNESS WHEREOF THE FIRST PARTY HEREIN HAS SET AND SUBSCRIBED
ITS RESPECTIVE HANDS AND SEALS ON THE ABOVE WRITTEN
UNDERTAKING BOND

SIGNED, SEALED AND DELIVERED BY
(With name and address of First Party)

In the presence of:
(1) Signature :

Name :
Address :
(2) Signature :
Name :
Address :
FORM -3
[See Rule 20(c)]
(To be maintained by the Central Record Keeping Agecy)
Register regarding the daily Stamp Duty collectod remittance to Government Account
Sr. Date Name of Total No. Amount of Stamp Duty collected Previous Total Amount | Amount Total
No. CRA of e-stamp amount of | amount for | remitted | deducted by| Balance
certificate By Cash By Total balance for| remittance | to CRAas amount for
issued DD/PO, remittance Govern- | discount/ remittance
etc. (Amount as ment commission
shown at Account | of the
immediate remitted
previous amount in
entry in column
(5+6) column 12) | (7+8) No. 10 (9-10-11)
1 2 3 4 5 6 7 8 9 10 11 12
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Form -4

[see rule 24 & 29]
(For the use of Stamp Duty Payer)

APPLICATION FOR E-STAMP CERTIFICATE/ADDITIONAL
E-STAMP CERTIFICATE

ACC ACC Id
Document Description Property
Description

Details of Purchaser/Authorised Person

Name & Address of the First Party

with Phone No .
Name & Address of the Second Party
with honPe No )
Name & Address of the Purchaser/ Authorized
Person, if any,
with Phone No

Stamp Duty paid by(Tick) Olst Party 0 2nd Party

Stamp Duty Payment Details

Consideration Amount (if any Mode of Payment:
Rs. o Cash o DD
Stamp Duty Amount oRTGS o ECS
Rs. o Pay-Order
o Any authorized mode
DD/ Pay-Order, etc. No. Date: / 120
Name of the Bank Branch

The above information furnished by me is true ®ltlest of my knowledge, thus, the:

(i) o e-Stamp Certificate of above amount may pleasissedor (i) o additional e-Stamp Certificate of the above

amount, in continuation of previous No. dated may please be
issued.
Date: Sgnature of the Purchaser/

Authorised Person.
Acknowledgement of e-Stamp Certificate to be keptypthe CRA/ACCs

The e-Stamp Certificate of Rs. has been received by
Sh./smt./ today

Sgnature of the Purchaser/
Authorised Person

Receipt of Payment of Stamp Duty

Name of the Purchaser/Authorized Person ‘
Date of Application

Consideration Amount (if any) Mode of Payment:
Rs.
0 Cash o DD 0 Pay-Order
Stamp Duty Amount Rs. ORTGS | gECS 0 Any authorized mode
DD/ Pay-Order, etc. No. Date: / /20

Name of the Bank Branch
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Note:- Once the e-Stamp Certificate has been generatgohepa cannot be cancelled or refunded by CRA or ACC
The refund or allowance for ‘spoiled’ or ‘misuseat' ‘not required for use’, e-Stamp Certificate c@made by the

Collector of the District in accordance with Chap¢él of Himachal Pradesh e-Stamping Rules, 2011.

Counter Signature of CRA/ACCs with seal

Form -5
[see rule 25(3)]
(To be maintained by the ACC or CRA)

Register regarding daily postings of applicationsdr issued e-Stamp Certificates

Sr. Date Name & address of the Amount of Stamp e-Stamp Signature of
No. Purchaser /Authorised duty paid by way of Certificate No the Purchaser
Person Cash /DD / PO/ Any and date or Authorised
Other authorised Person
mode

1 2 3 4 5 6
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156¢

[see rule

11(1)()]

Carificadn Na,

Corlificale fagoed Dale
Anereert Rofarences
Lo Dhoe. Plsferonm:
Purchased by
Dresirigness ol Dhatumengnt
Froparty Deczigban
Covssiderstion PripgiHs )

Tz Fiprty
ot Faily

Sy Buty Pas By
Starip Dty AmomiFs |

INDIA NON JUDICIAL
Government of Test State
e-Stamp

M- SO ETSI0E5 1 060H
L PG00 TR P
D PLIBAGEY geriead) Thiene Drarcht BH-H
S SLRIN LS AME I ADOICIROAED AR
¢ M R
. Arfiole 17 Cartfisste of Ssbe- For Traiiog
> MRS Maw Shimia
* EROAGD0D i
AFehy Lakh only)
T Manish Bialoagn
T Agy Bhamma
I Weenisds Bhushmars

o 34,250
Ty P Theeizangd Twa vhmdimd And Fy Six ok

Pl g v e o b B ——— A,

Appendix-A



156¢ RIS, [BHTEe UQe, 18 Sellg, 2011 /27 3MT9IE, 1933
RToTed fawmT
(o)

RMe—171002, 12 TS, 2011

T[T Y90 1-3 (™)1 /85—-VI.—RAMEA U @ IoguTe, fRAmEd use IS | e
AT fEAre U 3—RR=T 9, 2011 & M9 2 & IR (Uh) §RT e Sifdadl &1 AT
PR Y, NI H RHMEE URe H SRR YUl AR dRA B WellRied usiee, fBHred

UG BT A HrgiferT AMARET & B # AR IR BT AEY T 2 |
SICN AN

AU H+,
T g U facirgead (J1e7<) |

[Authoritative English Text of the Notification No.Rev.1-3(Stamp)1/85-VI dated 12th July,
2011 asrequired under Clause (3) of Article 348 of the Constitution of India] .

REVENUE DEPARTMENT
(Stamp-Registration)

NOTIFICATION
Shimla-171002, the 12th July, 2011

No. Rev.1-3(Stamp)1/85-VI.-n exercise of the powers conferred by article{fjule 2 of
the Himachal Pradesh e-Stamping Rules, 2011 agcapfd@ to the State of Himachal Pradesh, the
Governor of Himachal Pradesh is pleased to authmotiaspector General of Registration,
Himachal Pradesh” as the Chief Controlling Authofdr implementing the e-Stamping system in
the state.

By order,
DEEPAK SANAN,
Principal Secy.-cum-FC (Revenue).

TRANSPORT DEPARTMENT

NOTI FICATION
Shimla-2, the 16th July, 11

No. Tpt-F(1)4/96-IV.—n exercise of the powers conferred by provisg (@i sub rule (1)
of rule-108 of the Central Motor Vehicles Rules82%ead with clause (e) of Government of India
Notification No. S.0.-52(E), dated 11-1-2002 andiihg regard to the security/safety of high
dignitaries and others and regulation of traffiggeneral within the State, the Governor, Himachal
Pradesh is pleased to order in continuation of Bepartment Notification No. Tpt-F(1)4/96-111,
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dated 31st December, 2008 that vehicles carryiegfdHowing high dignitaries and officers of
State Government and Union shall be entitled toraddight without flasher to the top front with
immediate effect in the public interest in the daling manner-—

(1) Chairperson, H.P. State Commission for Women.

(2) Vice Chancellor, Central University of HimadlPradesh, Dehra/Dharamshala.

(3) All Additional Commissioners and Joint Comnusers of Income Tax posted in
Himachal Pradesh.

By order,
Sd/-
Principal Secretary (Transport).

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-2, the 6th April, 11

No. Tpt-F(6)2/97-V.—In order to conduct periodic inspection of existargd requirement
for new Driving Training Schools/Pollution Check ri@ees, the Governor Himachal Pradesh is
pleased to constitute following committee:—

(1) Regional Transport Officer concerned Chairman
(2) Motor Vehicles Inspector concerned Member

2. The committee will assess the requirementrioirdy training facility, feasibility and
viability of such Institutions under its jurisdioti before it is sanctioned.

By order,
Sd/-
Principal Secretary (Transport).

LABOUR & EMPLOYMENT DEPARTMENT

NOTIFICATION
Shimla-171002, the 13th July, 2011

No. Shram (A) 4-2/2011.—Fhe Governor, Himachal Pradesh, is pleased to itotesthe
State Level standing Committee on the report ofBkeert Group on bonded Labour for successful
implementation of the provisions of the Bonded Lab8ystem ( Abolition ) Act, 1976 and other
related Acts in the State under the Chairpersonshigddl. Chief Secretary to the Govt. of
Himachal Pradesh. The composition of the Commites under—

1. Additional Chief Secretary(Lab & Emp). Chairpen
2.  Pr. Secretary(Home & Vigilance). Member
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3. Pr. Secretary( Planning) Member

4.  Pr. Secretary ( Education) Member

5. Pr.Secretary(Social Justice & Empowerment Kem

6. Pr.Secretary(Rural Development) Member

7.  Secretary(Agriculture) Member

8.  Special Secretary(Industries) Member

9. Labour Commissioner, H.P. Member Secretary.

NGOs. Representative :

1. Shri Narinder Sharma, Executive Director, Hihelc Pradesh voluntary Health
Association, B-37, Phase-1, Sector-lll, New Shirblstrict Shimla, H. P.

By order,
Sd/-
Additional Chief Secretary(Lab.& Emp).
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In the Court of Land Reforms Officer-cum-AC 1st gd, Padhar, Tehsil Padhar, District Mandi,
Himachal Pradesh

Case No. utistion No. 327 Next date of hearidg&2011
In the matter of .—

1. Khim Chand, Param Dev, Bilu s/o Shri MangatuSéht. Reshmu wd/o Shri Mangtu,
3. Nathu Ram, Deepak s/o Punu, 4. Mansa Devi, MBavad/o Punu, 5. Smt Dammi Devi wd/o
Punu, All resident of Village Sahal, P.O. Kunnuh$i&Padhar, District Mandi, Himachal Pradesh.

Versus

1. Smt. Narbada wd/o Shri Moru s/o BhagwantSrat. Sundaru wd/o Shri Devi Ram s/o
not known all, r/o Village Mandi Town, District Mdi, H.P.

Conferment of proprietary rights under section 104(3) of the HP Tenancy and Land
Reforms Act, 1972.

Notice,

Whereas a Mutation No. 327 for conferment of pietary rights in favour of applicants has
been entered in the register of mutation qua 7f&8esof Land situated in Khata/Khatauni No.
81/114, Kita 4, measuring 4-03-00 bigha, situatedviuhal Sahal/588, Tehsil Padhar, District
Mandi, H.P.

The service of summons could not be made to tbeeatefendants as their adddresses are
not known to the applicants. Moreover they havegat that they have not seen them for the last
more than 40 years. Therefore through this noticebrought to the notice of above defendants to
appear before the undersigned on 24-8-2011 at Pdtivana Kunnu herself or through their
authorised agents, failing whielparte proceedings will follow.

Issued today 4-7-2011 under the seal and signafuhgs court.
Seal. Sd/-

Land Reforms Officer-cum-AC 1st gd, Padhar,
District Mandi, Himachal Pradesh.
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